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MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the
Plantations Labour Act, 1951, be referred
to a Joint Committee of the Houses
consisting of 45 members; 15 members
from this House, namely:

(1) ShriT. V. Anandan.

(2) « Shri D. Thengari,

(3) Shri Monoranjan Roy,

(4) Shri G. A. Appan,

(5) Shri B. N. Mandal,

(6) Shri U. K. Lakshmana Gowda
(7) Shri N. H. Kumbhare,

(8) Shri N. R. Choudhury,

(9) Shri H. S. Narasiah,

(20) Shri N. P. Chaudhari,

(11) Shri T. G. Deshmukh,

(12) Shrimati Sita Devi,

(13) Shri Ibrahim Kalaniya,

(14) Shri Nand Kishore Bhatt and

(15) shri K. V. Raghunatha Reddy,
Minisicr of Labour and Reha-
bilitation

and 30 Members from the Lok Sabha;

“that in order to constitute a meeting of
the Joint Committee the quorum shall be
one-third of the total number of members
of the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to Select
Committees shall apply with such
variations and modifications as the
Chairman may make;

that the Committee shall make a report
to this House by the first day of the 85th
Session (1973) of the Rajya Sabha; and

that this House recommends to the Lok
Sabha that the Lok Sabha do join in the
said Joint Committee and communicate to
this House the names of members to be
appointed by the Lok Sabha to the Joint
Committee."

The motion was adopted.

GOVERNMENT RESALUTIONS RE RE-
COMMENDATIONS MADE BY THE
PARLIAMENTARY COMMITTEE AP-
POINTED TO REVIEW THE RATE OF
DIVIDEND PAYABLE BY THE RAIL-
WAYS

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI) : Sir, | beg to move the
following two resolutions:

'"l. That this House approves the re-
commendations made in paras 1.2 and 1.3
of the Sixth Report on 'Rate of Divident for
1969-70 and 1970-71 and other Ancillary
Matters' of the Committee appointed to
review the rate of dividend payable by the
Railway Undertaking to General Revenues
as well as other Ancillary Matters in
connection with the Railway Finance vis-a-
vis the General Finance which was
presented to Parliament on the 30th April,
1973; and

That this House further directs that the
action taken by Government on the other
recommendations made in this Report as
well as in the Second, Third, Fourth and
Fifth Reports of the Committee should be
reported to the next Parliamentary
Committee which may be appointed to
review similar matters."

2. "That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do agree to the nomination by
the Chairman of six Members from the
Rajya Sabha to the Parliamentary
Committee to review the rate of dividend
which is at present payable by the Railway
Undertaking to General Revenues as well
as other ancillary matters in connection
with Railway Finance vis-a-vis the General
Finance and make recommendations
thereon."

Sir, as the House is aware the Railway
Convention Committee, 1971 was appointed in
August, 1971 to go into the rate of dividend
payable by the Railway Revenues to the
General Revenues during the Fourth Plan
period and also other connected financial
matters. The Committee submitted an interim
report in December, 1971 which-
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covered the year 1971-72 and 1972-73 and
the first report on accounting matters in
December, 1972 which covered inter-alia
the financial year 1973-74. The recom-
mendations made in the interim report as
well as those in the first report on account-
ing matters relating to the Railway Budget
were accepted by this House. The Sixth
Report mentioned in the Resolution covers
the first two years of the Fourth Plan,
namely 1969-70 and 1970-71. The relief
given for these two years follows the same
principles and is of the same order as
mentioned in the earlier reports namely
about 19 to 22 crores per year.

In addition to the determination of dividend
payable by the Railway Revenues to the
General Revenues, the Railway Convention
Committee 1971 have also gone into the
working of the Railways and have presented
the Second Report on Suburban Services,
Third and Fourth Report on Commercial and
Allied Matters and Fifth Report on the
Requirements and Availability of Wagons.
The Committee have gone into detailed
working of certain aspects like suburban
services, mass transit system, overcrowding,
ticketless travel, compensa- ; tion claims,
Railway Protection Force. | dieselisation and
electrification, operation of marshalling yards,
requirements and production of wagons,
supply of wagons to trade and industry,
utilisation of wagons, etc.

The Committee has made very many
valuable suggestions and recommendations
and | am most grateful to them. Sir, | must
mention that the Chairman of the Committee
has really done a very good job in bringing
out these Reports along with his colleagues
and | must say a special word about the hon.
Members from this House who have made a
really very good contribution to this
Committee. Necessary action is being taken to
process these re- i commendations carefully
and the action | taken would be reported to
the next Con-vcntion Committee which is
being set up. |
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In regard to the second Resolution, 1 may
state that the necessity for the constitution of
the Railway Convention Committees
periodically to review the position regarding
the Railway Revenues vis-a-vii the General
Revenues has been accepted by Parliament
in the past and such Committees have been
constituted from 1949 onwards almost every
five or six years.

The primary object of these Committees is
to determine the dividend payable by the
Railway Revenues to the General Revenues
during the respective plan periods also make
recommendations in regard to certain other
connected financial matters.

At present the Railways are paying
dividend to the General Revenues at the rate
of 5.5 per cent (including 1 per cent to States
in lieu of passenger tax) on the capital
investment on Railways upto 1963-64 and 6
per cent on the capital invested after 31st
March, 1964, subject to certain concessions.
The dividend paid to the General Revenues
amounted to 163.18 crores in 1972-73 and is
expected to be 172.61 crores in 1973-74. In
the last ten years ending 1972-73, the
Railways have made a total payment of 1,377
crores to the General Revenues as dividend.

In recent years the practice has been to
make the recommendations of the Con-
vention Committee coterminus with each
Plan period. It is, therefore, necessary to
constitute the new Convention Committee
even fn advance of the finalisation of the
Fifth Plan so that the Committee can be in a
position to  consider the financial
arrangements for the Fifth Plan as soon as the
same is finalised. Government will also be in
a position to take into account their
recommendations in preparing the Railway
Budget as well as the General Budget for the
first year of the Fifth Plan.

With these words. Sir, | commend the two
Resolutions for the consideration of the
House.

The questions were proposed.
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SHRI DAHYABHAI V. PATEL
(Gujarat): Sir, generally I am in agreement
with the proposals that the hon. Minister has
made, but since he is make-ing a long-term
commitment | am tempted to say a few
words for which | hope the House and you
will bear with me.

The hon. Minister wants to make a
commitment on behalf of the Rail- j ways
that the Railways will pay so much revenue
to the Government for the next five years
according to the Plan. | am not against it on
principle but I hope that he is able to keep his
word.

The hon. Minister will recall, last year j |
think it was, I took certain small-scale
industry owners to him.  Their grievance was
that the Railway  was not fulfilling its
promise. All  the small-scale factory |
owners  of Gujarat were asked to  pool |
their needs and one rake of about 80 jor
100 wagons was to go to them every i month.
Sir, it is three months back that they came
and met the Minister  and it ] was assured
that  that previous assurance, would be
fulfilled. Itwasnnot fulfilled;ithey hadto
come again. The arrangement has come to
a standstill. ~ So, is it! right for the Minister
to make a long-term commitment when he is
not able to j stand by a commitment for
the supply i of wagons ?  Will he be able to
stand by the commitment of contributing so
much money to the General Revenues for a
period of five years coterminus with  the |
Plan period ? That is a simple question that |
have. lam saying this because Gujarat
has always received a step- , motherly
treatment from this Government. Look at
the Narmada  question. Prime Minister
Nehru laid the foundation stone in 1960. Is
it anywhere on the Plan ?

Sir, recently | read of another Minister
promising a shipyard to Gujarat. What is the
cost of a shipyard ? 1 do not find any
provision in the Budget of the Government
of India. Is the shipyard

going to be brought from Heaven without
any consideration ? This sort of sops to
Gujarat must be stopped. Misleading the
people of Gujarat in this way must be
stopped and whatever Government means
must be spelt out clearly; whatever, they
say, their word must be kept. | hope the
Railway Minister will be able to do so in
this case.

SHRI  PITAMBER DAS  (Uttar Pra-
desh): Mr. Deputy Chairman, Sir, | have
been particularly fortunate in being
a Member of this Convention
Committee and I honestly feel that Mr.
Qureshi's membership of the Committee
had been very helpful in the transaction of
its business.  This Committee, Sir, is a
very important Committee, particularly
because two Ministers are Members of
this Committee, the Finance Minister
himself and the Deputy Minister for

Railways. Normally, the Government
isnot so fully represented  on other
Committees, and therefore the

recommendations of this Committee
can very well be taken to be decisions
which have got to be implemented. It
will  not do merely to point out
reasons for their non-imple-
mentation. lamglad that some of
the recommendations of  this
Committee are  already  under
implementation. The Committee as
will  appear from the sixth report
examined a number of witnesses,
inspected almost  all the zonal railways
and you will see that in the course of 20
months it has produced and presented
to Parliament six big Reports and
one Interim Report. Where normally
only two could be expected in a

period of 18 months they have
produced six in a period of 20 .
months. Some of the

recommendations of this Committee are
worthy of mention here and, therefore, I
want to take some time of the House in
drawing attention to those
recommendations.

The Committee was particularly
anxious to find a solution to the
problem of overcrowding in third class
compartments. After examination of
some important ex-officers of the
Railways and Members of
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the Railway Board and other materials that the
Committee could lay its hands on, it has come
to the conclusion that to reduce overcrowding,
more Janata Expresses should be run as
exclusively third class trains. In order to
increase the speed and the coach-load all
Janata express trains should be dieselised, so
that they take a shorter time in covering
longer distances and carry bigger number of
111 class coaches.

Then, Sir, another very significant re-
commendation is that the air-conditioned
class should be abolished and replaced by
third class coaches. The House will recall that
the Railway Minister, in his Budget Speech
this year gave an indication that the air-
conditioned class was going to be withdrawn.
What the Committee wants is that there
should be a time-bound programme for that.
Some date may be fixed beyond which air-
conditioned coaches will not be visible on the
Railways. The Committee, by and large, has
desired that there should be only two classes
on trains, just as in foreign countries. Only
two classes should be there particularly when
we want to reduce the disparity among the
different sections of society.

Now, Sir, regarding some facilities to third
class long-distance passengers, the Committee
has desired that the Jayanati Janata pattern
should be adopted. Members of this House
may be knowing that very recently a layanti
Janata express has been introduced between
Delhi and Mangalore/Cochin. It is a long-
distance train. Many facilities provided in the
Jayanti Janta should be introduced also in the
long-distance Jannta expresses. For instance,
they should provide light bedding. If it could
be provided in every Janata Express, it would
be a great help to passengers, because they
need not carry a large luggage. The pattern of
food as in the Jayanti Janta should be adopted
even in the case of other Janata express trains
and mail trains. Then, Sir, for long-distance
passengers some  sleeping
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accommodation should be provided in mail
and express trains. There should be a phased
programme for increasing the required space.
The Railway should make an exhaustive
survey for the same.

Then, Sir, it is rather strange that the
question of over-bridges and under-bridges at
busy level-crossings has not received the
attention which it deserves. Over-bridges and
under-bridges ensure safety and, in addition,
they help in the quicker flow of traffic. At the
level-crossings there is generally a traffic jam.
The roads are widened to accommodate
more traffic and the very
idea gets defeated when there is
a traffic jam at level-crossing
Therefore, over and under-bridges
on busy level crossings should be provided
expeditiously. But in spite of the urgency of
the problem, we find that the funds thru have
been allotted for this purpose are lying
unutilised for five years. There may be some
difficulty with the procedures. That procedure
has to be simplified. 1 would very strongly
urge that the Railway Ministry should try to
implement  this recommendation rather
expeditiously.

3P.M.

Something about the staff amenities |
would like to say. It is noticed from the
reports and the figures provided by the
Ministry of Railways that there is a persistent
shortfall in the expenditure on the staff
amenities made from the Development Fund.
At the same time, we find that there is a great
shortage of residential quarters for Class Il
and Class IV staff. This is rather strange.
When the money is there, why should there be
a shortfall? The Committee has, therefore,
recommended that construction of residential
quarters for the non-gazetted staff and other
essential staff should get priority, and just to
enable the railway employees to build houses
of their own before they retire, some suitable
scheme must be evolved.

Sir, | was very happy to note that the
Member (Staff), Railway Board, Mr. M. N.
Beri had, in his address to the
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Divisional Survey Construction and other
officers at Ajmer some time back, em-
phasised the need for better labour relations.
| feel that to get effective cooperation from
the railway workers in discharge of their
duties, this sort of treatment is very
necessary. After all, their difficulties must
be appreciated and some solutions found to
them.

Sir, the Deputy Minister for Railways had
moved for the appointment of another
Committee and since the Committee is
entrusted not only with the task of
reviewing the rate of dividend payable but
also of considering other ancillary matters,
it is very proper that the new Committee
may be formed rather early. And the new
Committee will also be called upon to
examine the implementation of the
recommendations  of  the  outgoing
Committee, so that the task of the incoming
Committee, in one way would be heavier
than that of the outgoing Committee. In
addition to that, the outgoing Committee has
pointed out certain things which it could not
do, and which it would naturally like the
incoming Committee to do. Sir, the
outgoing Committee had been racing
against time. The Committee had a number
of topics to deal with and the time was
rather short. But the House after looking
into these Reports will find that the
maximum amount of work that could be
possible for this Committee, this Committee
had been able to put in, and | thank the hon.
Deputy Minister for Railways for appre-
ciating the working of this Committee.

| support the Resolution.

SHRI SANAT KUMAR RAHA (West
Bengal): Sir, it would have been better if the
recommendation of the Railway Convention
Committee and the implementation report
had come before the Budget session. If at
that time we had got these papers it would
have been better. In that case w<e would not
have to discuss a mini budget like this one.
Still tne report of the Railway Convention
Committee and its recommendations are
very, very important.
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Sir, the Committee discussed the following
subjects;
(i) Accounting matters, (ii) Suburban
services; (iii) Commercial and Allied
matters;

(iv) Requirements and Availability of
wagons;

(v) Rate of dividend and other ancillary
matters for the year 1973-74;

(vi) Railway Funds viz., Depreciation,
Reserve Fund, Railway Safety Works Fund,
Development Fund, Revenue Reserve Fund
and Pension Fund; and

(vii) Budget and Accounts including
improvements in budgetary procedures,
modernisation of accounting procedures,
traffic costing and computerisation.

All these things were discussed in the
Railway Convention Committtee. Here | have
to make observations on the performance of
the Railways during the last one year, 1972.

In 1972 the break-up of serious incidents of
attack on life and property was as follows:—

1. Central Railway 7
2, Eastern Railway i0
3. Northern Railway 15
4. Southern Railway 12
5. 8. Central Railway 11
6. South Eastern Railway 7
ToTtAL 52

Due to political agitation cte. causing
disruption in services the following is the
break-up:

1. Central Railway
2. Eastern Railway
3. Northern Raitway
4. 8. Eastern Railway
5. Southern Railway
6. S. Central Railway
7. Wesiern Railway

, E- =TT A - B R

ToTAL 38
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And these incidents are growing. | come to
understand from the realistic position that
these incidents are growing due to sabotage
from outside and inside also. The top
administration in the Railway are
somewhere in connivance with the wagon
breakers, ticket racketeers and other anti-
social elements. Sometimes | find that in
some Railways the Railway Protection
Force and the C.R.P. also are in league
with these anti-social activities.

SHRI KALYAN ROY (West Bengal):
Not Mr. Qureshi.

SHRI SANAT KUMAR RAHA : | do
not mean any particular man. The system
is so anti-social and corrupt from top to
bottom that | cannot imagine whether the
Railway can be out of red to have a surplus
budget of Rs. 100 crores.

I also find that the earnings from non-
suburban passenger traffic have increased.
The third class ordinary passenger formed
85.3 per cent of the total passengers but its
earning was 44.3 per cent. The Mail
passengers accounted for 13.4 of the total
passenger traffic but it has contributed 42.6
of the total earning. The total third class
passengers in long journeys like Express
and Mail trains contributed 87 per cent to
the railway revenue but | find there are
serious drawbacks on the part of the
railways in respect of the third class
passengers who contribute 90 per cent of
the revenue on the railways. They are
suffering from shortage of drinking water.
Their accommodation and space is not
sufficient in the third class bogies. Third
class waiting rooms are not available at all
stations. All these things should be
considered. The Railway Convention
Committee has drawn the attention of the
Railways to these shortcomings. But in
regard to implementation | find that the
Railway Board is not at all sincere to
implement these recommendations. Sir,
another thing is the productivity of labour
has increased. In 1950-51 the
productivity
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was 1,22,000 in terms of passenger-kilo-
metres and tonne-kilometres. In 1971-72 it
has gone up to 1,93,000. So it has gone up
by more than 80 per cent. Labour
productivity has increased, but labourers
are not given their houses. Their housing
problem is very acute. Only 15 per cent of
the workers are given houses. They are not
given the minimum wage, the need-based
wage. On the other hand, they are
ruthlessly transferred and victimised on
flimsy grounds. Ail these things should be
considered by the ailways and also by the
Railway Convention Committee.

f also find that the Central Government
has invested more than Rs. 4,000 crores in
the Railways and the Railways are to pay
dividends. There is also the State
Government's share in the passenger
revenue. But | find that only Rs. 16 crores
is the share of the State Government in the
Railway revenue. | do not know how it is
estimated, on what basis it is calculated.
The fares and other charges have been
increased. But the State Government's
share in the Railway revenue from the
passengers remains as it was. | think there
is something worng in the calculation. It
should be correctly estimated.

It is true that the Railways have got a
social burden. The railways have
contributed during the last 10 years
Rs.1,377 crores to the general remove. But
the Railways have got sufficient earnings
from railways tickets and good traffic. The
Railways are always increasing their fares.
Their budget can be a surplus budget if
some serious action is taken with the co-
operation of the working class and the
public. Sir, | think if there is some serious
check on pilferages thefts, wagon-bleaking
and ticketless travelling, the Railway
budget can be a surplus budget; they can
have a surplus of at least Rs. 100 crores.
We are spending crores of rupees on the
GRP and the Railway Protection Force
who are supposed to protect the assets of
the public and of the Railways. All
these things
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should be seriously considered so that the
Railways as a whole, as a national asset can
be protected by the Railway Board as well
as by the public. It should be so organised
that the people will take care of this national

property.

Finally, I would draw the attention of the
Minister to the fact that many lines like
Lalgola-Sealdah and Bandel-Katwa are
always neglected. There is sufficient traffic
on these lines. But dieselisation has not yet
been done. | suggest that up to 100
kilometres at least, if there is sufficient
traffic, the lines should be electrified or
dieselised. Lastly, as regards railway losses,
I propose that there should be regional
conferences, State conferences, regarding
railway management and railway
administraiton. | hope that if these con-
ferences are held with the representatives of
the Railway Board, of the State Govern-
ments and other public representatives, then
these can produce some results for the
betterment of management of the railways
losses can be minimised and the railway
administration can run smoothly with the
cooperation of the public. With these words |
conclude.

SHRI  MONORANJAN ROY  (West
Bengal) : Sir, the Sixth Report itself is nothing
pbut an approval for the continuation of
payment of 4-1/2 per cent dividend for capital
invested till 1963-64 and 6 per cent for capital
invested since 31st March, 1964. | do not
understand why and how the Railway
Convention Committee, which has done good
work and a great job, has found it necessary
that out of the fund from the railway, which is
a utilitarian service—it is not an ordinary
transport or an ordinary industry, it is certainly
for the welfare of the people and the
Government of India has got a special
responsibility for the travelling public—
dividend should be paid to the General
Revenues. When the Government itself has
got its own responsibility to see that the
transport, particularly the railway, is kept
going, if they take back the money which they
__are paying by way j
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of capitation, I think it will be too much en
the railway. The same Committee, of which
our honourable Member who spoke
previously is a Member, made some very
good recommendations regarding over-
crowding and other thinks which the Railway
Board should immediately take up. On pages
178, 179, 180 and so on, they have mentioned
that on account of paucity of funds basically
good-traffic oriented schemes and planning of
facilities for passenger trains had a deferred
priority.

There is paucity of funds and the passenger
coaches, etc. could not be increased par-
ticularly, the third class passenger coaches.
The difficulties of the Ill class passengers
know no bounds. At the same time the same
Committee recommended that 41/2 per cent
and 6 per cent dividend should be paid to the
General Revenues, which | am sorry to say |
cannot just agree with. | cannot agree with the
Committee on this aspect. Now, the
Committee has again recommended that the
provision of transport facilities of passengers
has not received as close an attention of the
Railway as it should have in view of the
dependence of a large number of people on
railway transport, particularly for long
distances. They have also observed, the
Committee is convinced that if this careful
planning had been done right from the
beginning of the First Plan, the railways
would not have been faced with such an acute
problem of congestion on trunk routes as well
as railway transport for metropolitan and other
capital cities. Again on page 180 it says, the
Convention cannot stress too strongly the
need for planning for passenger transport on
realistic basis by the railways to meet the
needs of mass transport in the wake of
growing industrialisation of the country,
particularly for trunk routes and long distance
travels for which railways are ideally suited.
They have again stressed that priority should
be given for provision of additional coaches in
the lower classes where congestion is most
acutely felt by the large number of travelling
public.
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As Shri Pitamber Das has mentioned, they
have also pointed out that drinking water and
other amenities of the passengers are being
neglected. When these amenities arc being
neglected, the foodstuff that is being supplied,
particularly, to the third class passengers is the
worst that we can conceive of. They cry
hoarse for food, but in most of the trains it is
not supplied to the third class passengers with
the result they have torely on the roving
vendors and whatever food the vendors
supply, they just swallow and after that | do
not know how they are still aiive. There are
canteens, but there also food which is not
consumable by human beings is beinj; sup-
plied to the third class passengers. Repeated
complaints have not yielded any result. Now a
new experiment is being tried, that is, to
supply food from the stations. We can judge
this only at a later stage. On the question of
drinking water, the Convention Committee in
their Fourth Report has said that in this
country where there are a large number of
long distance passengers, cool and pure
drinking water is scarce. In most of the
stations the vendors who are expected to
supply drinking water are just not there. If the
passengers get down from their trains and
make an effort to drink water, then they miss
their trains because the trains can not wait for
them. And they find it difficult to get back to
their place after drinking water. This is the
situation. The Ministry have come to this
House for its approval of paying dividend to
the general revenues. | would have been
happy if they had come with a report of what
they have done on the basis of the
recommendations  of the  Convention
Committee in their l-ourth Report. Of course,
it was submitted only in March, but all these
things are known to them. There is no new re-
commendation regarding long-distance third
class passengers, regarding more trains re-
garding coaches for third class passengers, etc.
All these are known to them already. But they
have not done anything on the plea of paucity
of funds. From the very first Plan itself, there
was no provision for increased number of
coaches for third class passengers, for new
routes, for ttunk

19 RSS/73—9
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routes and for amenities for third class
passengers. Had there been any plan pro-
vision, then the third class passengers would
not be in their present position. Be cause of
over-crowding, particularly in the third class
trunk routes, there is utter corruption from top
to bottom. I will just mention one instance.

| approached Shri Quereshi for one ticket
for a Member of Parliament to go to Calcutta
by Rajdham Express. A member of
Parliament could not get a ticket in the
Rajdhani Express. Another friend of mine
sent a man to the station for a ticket.

And, Sir, he got ticket. Yesterday itself he
got ihe ticket. He had only to pay a paltry
sum of Rs. 15/- extra for tha' ticket.

Sir, yesterday only this happened. |
proached Mr. Qureshi for a ticket in the
Rajdhani Express .

SHRI PITAMBER DAS : Money makes
(he mare go.

SHRI MONORANMN ROY : Now, Sir,
this has given room for corruption, this over-
crowding and tickets are not available. If they
are available, at least the people can go in the
sleeper coaches. But that is also not possible.
Now, Sir, one month's time has been given
for advance booking. But | find that on the
very first day when the window is opened for
the issue of the tickets for journeys
commencing :i month later all the tickets are
sold. They are sold on the very first day. But
to whom? No one can say. Then, each and
every ticket is sold in the biackmarket. That is
the condition li> 1 do not want to dilate on
this topic now.

Then, Sir, there is the question of the new
lines. It vvas one of the recommendations in
the Fourth Report. | would like to know what
happened to the Howrah-Amta line. The
Howrah-Amta line was in the private sector
and ihe ow-
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nership was with Martin Burn & Co. It has
been closed dwn. Repeatedly it was raised in
this house and on occassions none else that the
Prime Minister herself promised just on the
eve of the elections, because it was necessary
for her to do so at that time to get a particular
member elected from, "there. Of course,
unfortunately, that member could not be
elected from that constituency. She went there
and she promised to the people of Uowrah that
the Howrah-Amta line would oe reopened in
the nearest future. One year has passed, the
second year has elapsed and this is the third
year. The promise was made in 1971. But
nothing has been done. The Railway officials
only went there to assess whether the line
could be reopened there or the Broad Gauge
should be introduced there and so on. Nothing
has come out. That is the position of the new
line now.

Then, Sir, about the staff: The attitude of
the Railway administration is absolutely anti-
labour. | spoke on the Railway Budget and
repeatedly | pointed out how the workers and
the staff are being treated by the Railway
administration. But no improvement has been
made in this direction.

Regarding the recognition of the unions, Sir,
I find in the Fifth Plan Approach Document,
with regard to the Railway they have
expressed their anxiety and their worry about
the recognition of the unions. In one unit of
the Chittaranjan Locomotive Works they have
only one union since long and another union
has been established there with little people
and with little following. In the recent
elections to the Cooperatives and other
elections and elections to the Staff Amenities
Committee or something like that not a single
seat could be got by the new union. But the
union which claims a membership of 85 per
cent of the workers again and again
approached the Ministry for recognition and
Mr. Pai, when he became the Railway
Minister, assured the employees that he would
look into the matter. But he has again been
shifted now from that Ministry and | do not
know whether Mr. Mishra or Qureshi would
look into the matter at all.
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Sir, about the Chittaranjan Locomotive
Works, some words of praise | found in the
reports. According to them the Locomotive
workers have done a good job. Therefore, they
have praised then). But what is the use of
praising them when you are not giving them
the recognition? On the contrary, their leaders
are transferred to the other Zonal Railways
throughout India, outside West Bengal from
the Chittaranjan Locomotive Works only to
victimise them because Qf their trade union
activities and nothing else.

And they went to the High Court and
brought a judgment from the High Court
which has declared this transfer as mala-fide
and motivated. Is it a compliment to the
Ministry of Railways to get such a judgment
from the High Court, which says that you are
taking made-fide steps and motivated steps to
victimise people? Now they have come back
with High Court's orders in their favour. |
would like Mr. Qureshi to look the matter and
see for himself. .

MR. DEPUTY CHAIRMAN Please
conclude now.
SHRI MONORANIAN ROY Two

minutes more.

Recognition should be given to Chittaranjan
Locomotive Workers Union.

Now, Sir, one thing about Siliguri Diesel
Loco Shed. This is a diesel shed with 500
workers. But it has no arrangement for
drinking water. Is it permissible under the
Factory Act? No latrines. No urinals. No
drinking water for the workers. Not only that,
they have not got the tools. They have a tool
room without tools, without machines. In that
diesel shed where they are expected to work
on repairs of diesel locos, no arrangement for
machinery is there. Not only that. They have a
crane of 30 tonnes. It is usual that every three
years the wire and the chain have to be
examined to see whether there is danger of any
accident. Nothing is done on that score.
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Sir, a new man, Mr. P. R. Sarkar, who is
D.M.E. there in the Shed, makes promotions
according to his whims and fancies. The
workers who went to him for the arrangement
of drinking water were ill-treated. No officer
should ever treat his workers like that. I think
that this man should be taken to task. If he
remains there, there can be no peace. That is
why | mentioned his name; please note it...

MR. DEPUTY CHAIRMAN : You will
have to wind up now.

SHRI MONORANIAN ROY : All right,
Sir. If there is no more time, | conclude.

[THE VICE-CHAIRMAN (SHRI V. B.
RAJU) in the Chair.]

Wi mm e (vE7 owEw) c s,
a7 W AEIIAT TE WA ¥ oag e,
1971 Haard wf o | ag iy 7 aw @
fe wwdm wEWT # g0 FHE 7 6 FoiiE
g oy vw sefor fagyd &, 7 FeE 4
oA E & oo e s M7 e
AT AT R ot g f6 sER a4
wead A, 79 w7 s fear ) e
FIWT T OFHE wAwT df § oo T
F fordt [afrmcddt 20 & g8 oF am
FEa A g v faadt &5 & avq Ford-
Boe 4§ FHEY F TR0 T T qwAr A
g f g7t & asfr uaTEz & w1 2 o
TR 1 freet W W™ wR e
gt A1, 7 WA dA-are fawfor qoowf
gred ® uyg 47 § fAv, awr & e A
¥7 fam fe o1 g w9 6 foE aw
@ i arw g £ o ogwE & oo G
myq FON g, AfeA WM Al T
W famm & —

"That this House further directs that the
action taken by Government on the other

recommendations made in this Report as
well as in the Second, Third, 9RSS/73—9

Fourth and Fifth Reports of the Committee
should be reported to the next Par-
liamentary Committee which may be ap-
pointed to review similar matters."

o A1 & weAr § A w eestiz w1
s ARE A1 foid &7 e Are fr oA
aiferrire g1 ot Tem w1 f§ fEefe
fewisms ®1 W TedRe fEm &
AAT mEA  FET, 49 gErEE  wAer 8,
® @ w7 fF oaE wiEE wEa R,
grAn fafares ama ot e dvae oA
7 AT ATEE A TAE AwEw ¥ @
ame | we gEwr farwifo geegz A
2t a1 uF W & AT | uw A
§ m% N AwA p e omw ¥, A
T qe WA §, WH TV WA FA W
TR WY @z qww R, W WET I9R
Wk 8, Wi mre w4, gAe & owex gnd
oA £ 1w @ A fR oW @ A
G A KW AT AT TT WE AR AW
77 [ g fawfor |1 ovefie §9 # 98
farra &, w7z fewea &) W dgaan
¥ 4T oH T A 6w T 9=
FAa &, Freda fafrer i Iaq fafwet
AT % mdiz & O fRefa g §—areer

A ars fe=iz g, weaw Wi awa

FT Az ure feegz @1 @1 3@ ogEd 3—
grAr w1t awy W ¢ v oo am -
FrT Fr wrg oar 4 fawfoi g T &
i fawfer a4 w1 & amer @ ofe
TR W § weAl TeHmz {FAr Ao
AT, TH AT &1 7 = o it
g AT FHAY &4T A7 s e A faefor
dt w7 & qgm S g e foE &
ngrsfen =z @ oawm @ wwd fod
4T AfgAw F AC 7§ | 9% 0T € F
Gz o gEafafad ow do &
gag § 2 | i [wid gad Amw &
o A aF g i v R o
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[ e fawire]

fr fefadr feadd, ey & &0 i
faeen W% UFTSIET FAT B0 | THH EW W
st wmfer a@t & Wi wwr gw feme
e = § | deree aw oo 82 ga
g wAdr #, Awe dEvAe T o fee @@
aarrdt § g v adr W REwr Amw
TE | TR U% T weer srefear o7 fom
fis @ Ait Y g9 w@ A AT | IRE
ag Wt wer f5 WA ® T de g, g
FTH W AT e | afew aarwar &
wlr W A ag & fF ow ft w=ww g
sifgd 1 3R oy ot war fF owewdr
wre w1 wew s Rl | g wgT weder
Ta & fe ouesdivee s @ w7 far
uTF | wiFW qar AET drevET | o &
fomg & ug &g &8/ aw wf f§ ww
AR K oagn @ dor www § ) WA A
# dq &, qwotT mga w1 d97 §, fafrex
e wr AHA ...

ot wpewe oot s ¢ fafwe g o
wif dmT A ¥

SHRI PITAMBER DAS : The Committee

had taken note of that.
st wam fwwre . w0 wEa ar owd
A w1 @ 1 9w wEr we s dqw
T # A { oW IeiE wE o @A
g g dt gm w7 AfEd 9w § fedy
FET & gl Wy fedr Sadia & g1 W
ATE WA AT W A g 3wt gd
aACE aF Aquardr gl &, A1 7 SE @
wm g A | wb § S g
fe Towr aT% W erA AT i |
SHRI PITAMBER DAS : For the in-
formation of Mr. Nawal Kishore, | should say
that we are told that there is nothing like
saloons. They are known as inspection
carriages.
=t waer faveire ol Gan 3§ fr e
e oft ¥ o wedt am w, @fer 9@

[RAJYA SABHA]

payable by the Railways 232

frm w1 wwr wfed, a2 g wfE, 9
g Ffgh, IHF WA UE A7 & | WL T
dmoos g & b, g @im § agw e
AT qr g TEw g v @ A 49 2
wrwr &% fFar W) 9% o s (g §
ag W g ) fewedn i, v v
fosrhor, TH& SEAWT N, §E OTT AT @Y
qift § 5 Wree o wwe ¥ art W fouife-
WENE w0 A g W §, § wiw fm
O ATEA W GAAT AT E | TEAAA §
wAwy, WAensien, e oars S, g T
Gfafedt @t @ & @ Taw 7 T oW
aifgd fe feoet fead aritw =9 s
e qad wAfrfy o dzfor afeds &
drax & d2fm 1 g @z i fw
M 9T T AEt § WEE W FEre 6
s A7 WA AT WA ATR WA waw AT,
gt a7 A1 A fmy wvar @ 97 ® & oan
TE qUN f | 9% 9AE &, 4T 41 w9 Al
Wt A 2, afed sew o sEe @@ s
2 du oama g fe oaea €fem § oar s
Hge ¥ 4T St qvAE AT & S| E
4 Wi IAAE ¥ oSrAw AT @ g, o
A w1 Wag agl w=rs [gwosm@r §o

a7 w3IfEr % ae & v afed 7
For "1 TH 9F v %y feafs A aga
# Twnw & 1 qaAr s T A ferfr o
agr wed AA F, Wk 9§ aw ¥ feafa
aga @ @ @ a@ s @ f fe
et #Rfedr felr 8, Wi ey avfadi W
qgl WO AT W g | sw AW &7 T A
IR qr @ A oW 39 e S
12T w1 @gm meE g 1 A1 fareE
T ot A ot Afear fom oam agw Ew
g | WOl UETHE W] WA qA1E § 3
FT gheE vl & W T G #1 9my 91e
WA ANF AGTEH | WA T I wTOHTT
3 oam foor & W7 3d w6 war
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g q AT AXE, 5 AT 49 W 0§
wyar fordem &1 Lwdr g% (e § kA
g gar ar, afew ww faw & fag o
T w1 FAT 9%AT & WY 4y @9 9
wgr 5 FaH ave aifearie & feafa s
7 97 fw 9% IUC AT gem AT Ag
AT | W A AR wor g ¥ W wEr
@ g | o waE wom Ay # owm 0w
wir fam wr wowr F ol & graw &
9@ #% T IAF AT A A [ A g
o fawg & g0 w40 | afew W oW
T waE W1 Gfafader & § Wi @
T oFas # ofr A wwa § AR gl
Fw A G o Aes § @1 I o6 WA WY
T oW oAEA § AT oF @iz 9T Wi
qE-gE ATFEl ST A3 A AT W 7w 9w
SEAT 3197 G e § a7 gEer de o dv
¥ faeeir wfgr 1 afmal F 7@ & S
T A I ARM OGN & ofede wEMRW
W, IWH  qE0 AT &1 gAww AdT g |
AT wwEr AW T famr oar oow EEEET
il v famn, Afsw ag aEr T o
A o R - e 1 o
e Eo F o feedl & a1 9elr w1 GEm
AT & arAST 0 AT i wer £ 4g 9w
¥ g 34 ¥ AV 3% agw wA Enw
#r 2, wfwa Zad 1 580 9 & @Ay w7
SO AT AMT | WIWT Avgw Ay Wrd
aE UafAEE 7, Aty e & g afadt §
wEAT § W & 1A 1 e arda HFud
It is the least that is expected of you.
e @dr AEf, =wel 9% A §, agt
qrr femr smawen §, Sfewagt € oF a1
TEl 3% qWT AT SR AR ST HIT #T
T 9T 4 o €7 AvitAr § o A =TT
T A s fir s & 9w W
war gz i a7 qrEr dr S@ 47 awan;
wife wF o WG AW AT & | aH
am az & & oo AT & A A
Tt A FOAAT WP qYT 24 AW A1 9 7

A 34 & afer ¥ wrmae @t €2
ai arf 92 fr ol § ) g oo AT EA
¥ fam W St ai v rd fear § 4z
Jaer #fre a7 1§ § whfaw & &1 fear
ar g ) oag = faeww e g s
9 g G A Y Az f1 g g
0T 9T Ard 9 Wz g1 W ar Wiy
o ooy w0 § 7 HR mME wGG g
Wf%ﬁ‘_’"‘iﬁ‘!’h 3*7&‘33%3:
iy T 97 @ § |

SHRI PITAMBER DAS : That means you
are able to enjoy that train for two hours more
than for what you have paid. . .

st maw fewic g dramEe am A
wE fufver @ @ 33 9 o FTETE
frmr swiemr | oy @ 9E & f g 43
Fofar s A T o A m A fe
a7 ft ZAT oA # AT gu ¥ AT s

awg & # wEAr oswAr # fR
punctuality has been the biggest casualt
after Mr. Hanumanthaiya #1 o arr &

a7 Fgar wEw g fF omw o
q mmi & # giwdar arzaw &1 w1
aifzfedz & w21 g, AffT a@Fw 73 ¥
a1 FAMA F A AT TTH AN TG F 0
wAE A1 ag v oA agear 3 fe faai
OF FIAT AEE a1 9o §, wre Wi
g fafaers 7w ToIERE A9 30 E¢
da7 wd T el 99 & @ g
T A AATS A A agt 43 2, 4w A
w9 @A fafrez & 9 0 ar 9z ow A
girgETT &1 awar g fw ogm Jd aEa
fF  gmad an o fafase fa @
g #mY We A8 439 WAl ¥ o1 7gd
gawdar mgF @, fwr mi aEy w3 AT wy
frog St =@ 71 A1 # wgar sEw g fw
agz it o WA dmoaw faar @
qﬁu_fm‘rﬁa‘lf mEIfraET A A )



235 Resolution re. rate ofdividend

[t 7/ fawive)

e faar gwr ¥ foamoaz oz 939-
fafrEt wrs & 0 frem fai oot s oA
g1 sifer & af o @ grE wEr war ar
fr famdt sy femmor & 39 A A
T W T e oA e f
amfes &1 afr agr § oW A
T o W E—aufE @ 10 T, 1S
quRTE, 20 TR & W A § o d free
wolt, ag a1 gy, Ay A AT ¥ oww i
w1 fow a@ & w9 g wor | fawer A
FAA 40 TEHT &1 IAG 413 Av 4 umE
IizA 4R Q7 g0, A% WY ATEE F7H
aAY;  EEiE EE are g g wr
HAGTY AE 2 |

st W9 & wEE WA g Al
wiR 1 AEe EfAes @A § o Ee-
EE LR B GO TR B 2 A G A A
Aq FA AAAT & AT AAT 2 AT GE TR
qEdr whT 4@ § AveE H, Az F awA
aeEd =rad @ W &, wfewt &y
¥ arfem i FiE A1 M W1 R EAT
F owre $15 9% T g T F ST W
s aee W7 qmT I @ Ao # [
fasfi ATET A WY TET AT | AWAT OHAAT A,
g & AT AR | @Te T T AT AF FAT
gamt w5 3@ & T R aoadn
a7 un drm @ fedz 1 st
argz § W17 A SRR @\t 7 & A
AT TR A oA A @7 wee o g,
EoLale

g wreA A fowma @ fF owmw e
W W mEeTH 2, 36 [ sEnd
ok 9 &0 5, TN T dgT A9 2
qfrdt W T E T a1 A1 & TS
®T TEAT F, WO FEA F glEamEAw o
F @ o d@ A, 9g T AEEE ) an
3 T A e @ 3 o Amfa
3 9O e & | AR sgAAfew & &
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FEm T, 2 A fdefie wifs
q oz 2 weEfAAR 43 fF aw W
=EAE A gare a1 fufeer ama
g W WART F AR F ) AW A wW A
®TT W 3T & e wrr fefeegwa
WY R T WifEm 0 W %EA 3 2
FART HEY 94 EF EATE 0 W weEr am
T R TW AT TE qrenET ZHOAT A4
A gac mfant &, gl e gl
T A | A wgA g & fav wwd dy
WETEY 341 AT & w7 Ffew s s ArAy
¥ oA wAE g% FW ST T o7
AT 9E AT &7 W & "we ar
RO ¥ 9 A T, AT E I E
# o9 § oo A § o1 wer § o
THATETSE &Y & ar Fyfam

fradam wr fEveq & 1% ¥ gitw
g W frwe Adr qEar, & w9l we
Zfw & fom w7 qwm § A1 &1 w2
fdmm 1w gware § fimma 2 0w
a1 T 2 AW T Fgm, § weE
A 991 A gmw feaEar F wrfeac gure
am 4, §1§ agT a8 ARAT A4 4, 4G
¥ AT AN & WERT F, A Hifqe, A
e, 37@ awmr 58 7 7§ @ 99
721 2 Fewdws qiiag 71 i g oF $98r
T & R, AT T T OAET AqTHA
3, 9AT T TEW TR T FA0 WA fEan,
a1 77 fwan 1 (Interruption) &7, 541 a1 #1
dT TEA W wEIT O, yroer W fAeEm 2
fomqua a1 3w #9 gee fogr o qm ?
urd %% fear B, @a0 2 %7 am 1o 2w
F UR WA TER %7 fRam 20 W 97
TR TN oWW AdT &, wre 9 §
THR AT U AT Fw oAV %7

fegeda Zafam o amm ot 20 zww
AT UG | 5—20 FIFT B9 7 TAF 47T
TFAT AT & | ag W 0% e 3, Hqary
2, fewm grar & F smAar ad Araq
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W AT FITEIA T ANA { q4gT A;AM T
fe 7 afv fogz 977 3, wv wa A wiw
AL W1 o@ur g oqz W T fw oI
w1 qiffz & a3 WA e gz gOfaoE
&, mAr Hrodromfe yrdf, Fawr w7 W wiw
gfear w1 a1 93ditr wFwA G &, a1 A
fewigoa i & A faze § wg ww adie
fegz w7 ey &) faw ot 00wy o owe
fagre & @i a7 W g fewr w9
F, 3w oA & qaee @ w0 " g
afva fom 2w & ve  mriagyE g w1
HATAATT *T TwRATE  FFATT w99 AT AAAT
B odT A Um wE AT T, a@ e e
HF W owE w7 2 a7 gftr fzmr oawe a5
ar ag wwEr | A g, fe dze o wghx
AT T AT F 4z 4rpir ¥ OfE oW oaA
B &, W18 9F g F, wEe wEar f, A wm
A g w1hr A AT fewz waT E o Ar §
7 ®EA qEw §ofw fast @ owrE www
S O I T A T (e Al
Aiofiomtto & A @1 wwn A & g
E AT AT 1 A wer g oaz f fRowa
ariarsss ffafosa adffa gq am w1 owe
w7 3 & femam % o q@ic fevz §
a5 &M Fr, &1 WF g wEAT AT
T3t a7 A3 g, w2 wd 9w fafrer
groar fasdt s &7 dor fRar g, @1 W@
a9 & Al ¥ fawada daw 47 @@ A
AENE | WOTRD TH H49 q &2 F g qrAdi
T T §, T AT §  ®AMTLHA AT A
@ g afsw & gz wgar amm g &
drodvostrdo &7 uw wrEf Z, faawr e widAz
o #
The CPI is enjoying all the privileges of the
Government, all the patronage of the
Government and all the amenities of the
Ministers of the Government without any
responsibility of the Government.

qg g FresgAs 9RO W
gl giT Zfpz % awe v 0 gwie
W AIEA AT AR wiEEl @ R $E UE
i1 wedt | ag £ fv 7 3w <w W sEe
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T IAE 0z oW A ATA BV | AT Aq Wi
A FAT q qTET T @A oA 3 ad
Wigr afags ® o ¥ 9o wiE o3
qARA FAT ATE AY Ag AU A ARAT F

It is impossible to be angry with Mr
Qureshi .

Wogg @T ®t waar g e g ar
T g1, afsd 3 faedt @0 qam waww 2
&1 @i sarm A4 wgwe, R Az T
arar § fv &% @ga A A 34 Adq F
w7 AT, &% wWinz TAR W o a7 AT,
wift § o ¥ waw 4@ 41 | woe A
wqq ST wend qu fFar @, & ga® qerar
7 A% wd IAg wif amfa @ 2 oA &
OO AT FTT F O AfEd A oag A

s®7 AA 7 fw W1 ws A W 9 FC
FAFI EEEIAEWA  mATT grAr Arfar A
A% Arg A1 Atg WA Wi froE g Fa
ZoArew art # oA ooz am & fw A1
%% grAaaT 9 % (A0 3 T o4r,
Tz fwar mo oqr @@ ¢ oam A feE ZT
P ogawr A9 AW T 2 oA A7 WA E,
@ za are 4 wAl A4 A2 ARAT &, Al
wat A gefraEwA &1 g g, gk foe
oI AT A0 AT AF9F T |

&1 o 1 qwra f@ 399 W0 oAg A
s i & urr feAr aeg A1 fmir w5
w7, Afea darrd 1 am aw ¥ e 9w
H wrrEr fEw avze £ osaan ofwfamEr
apir iz, sww owiiwr @ aifzd; wfe
§ gz am A g f& @ne S W et
s § w1 e 0 e A 97 e
goar & fv 4 A geweRa fwa A al
fememar # w7 3A@ WHgAT @7 & AT qE )
¥ AT 39 W UF 418 F94 arar Adl
3 cqaifs wrw W AW TeEERT A7 A
5T Ay ns zaw fw o e aaame
gl ¥\ g WmEA 7 f% o wrr SeEmE #
:u‘rt. TOE (AT A TTR AIG Zan 2 Ei
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[ =7 Faer fewre |
Grz fawiw & & Wt g 5w qfAw
dqze wwATT AEE G A1 g S wmE
SEAT F, AT W wOAME TN AT AT )
f agar § f& W07 g oA ¥ NI AT
& wrew srweaE #, o fawfod § o
oF awr far @1 oA W ¥ EIT § AEE

7 f gewn wiver & weTHTHIOA 10

SHRI IAGAN NATH BHAKDWAJ
(Himachal Pradesh) : Mr. Vice-Chairman, Sir,
after making a careful study of the Report that
has been presented by the Railway Convention
Committee, | find that the Committee has
done a really good work. For this |
congratulate them and support the Resolutions
that have been moved by the Deputy Minister.
As far as the performance of the Railways is
concerned, it is very satisfactory. | have noted
that it is contributing more than Rs. 150 crores
a year to the General Revenues. This is a good
amount that is being transferred by the
Railways and 1 wish that every public sector
undertaking would work in the same way, so
that the average tax-prayer could be relieved
of his burden to a considerable extent.

As has been said by Nawal Kishoreji, the
public sector must be successful, and if it is
successful, then many of our problems will be
automatically solved. For making the
Railways successful, we will have to take the
involvement of the public, the employees of
the Railways and the general goodwill of the
country. As far as the involvement of the
employees is concerned, we cannot always
count on punitive and other measures, we will
have to win their hearts. For example their
greatest demand at the moment is bonus. We
have conceded bonus in public sector
undertaking, in Government establishments
and, in fact, everywhere. So, there is no reason
why bonus should not be given to the
Railwaymen. We say that it will mean a huge
sum. But that does not matter. Surely and
certainly, we should be able to find a way out
and then we will be able to bear the burden of
that. And | think that is not a bad investment,
it will
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really be a good investment because in this
way we vrill be able to win their heart and do
something good unitedly with the employees
for the improvement of the railways, i ad | am
sure the return to revenues can go up to Rs.
200 crores a year.

As far as the improvement in the Railways'
working is concerned, | would suggest that the
railways should take to longdistance running
of trains and the small routes should be
substituted either by railway cars or railway
locomotives or even by road transport. Now,
there is a hue and cry for more and more
railway services and railway lines. That urge
could be met if the railways undertake road
transport also. They are specialists in the line.
This will help the railways also in their work
because they will get more passengers. For
example, there are some suburban railway
stations. If we take the big trains there, it will
mean much expenditure. But if small
locomotives with small bogeys are run to
those stations and if other trains are received
on the main line, this could save expenditure
and this could provide space for receiving the
trains at the big stations., because at big
stations they complain that there are no
platforms to receive the trains. If we run small
diesel trains or locomotives, they can be
received even without the platforms, at some
distance beyond the main platform. If we think
on these lines, we can solve the problems of
the public and can meet their requirements
also and also at the same time make the
railways more modern and more scientific.

Now, there is so much of ticketless travel
and also pilferage. For that also proper
scientific thought is not being given. There
should be special cells and we should think
how we can remove these evils. We can also
have a small committees where the public and
the railway employees are represented. After
all, the railway employees are not men from
the skies, they are our brethren, they are like
us. If we invoke in them the good sense which
human beings have got, they can surely rise to
the
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At |im ammw qeed (fazm) o
JTHATSA S, W TAX KAGA FAST AT
i foiE wer § AwA wegw ¥ A9
Wt fowidun § & sawr svA s F
oY AT ariz w7 g § o = gwr
g dFq 7 faw, 9w #row a7 & fr 99
q @ a3 fafrec it ¥, o0 & @@
drfafrsay dar 7 = & of I
1 e o fpe oe @Y ok &1 g dw
# gmr 2 fF wgom At w@wy fafase o
#, mama &z owmw 3 oqE @ 2
wre fafeey sEwmr war & oAt e
i arn # fafymer wasie wAr %
A qET OF AFAT | T AT WF ww 7 A%
fafree wmd & =3 & #z < oqE gf
21 A2 WA E FAT qw o« 2oy e,
w7 ¥ | 97 fadT Frm f iW oF A
W w1 OF awa ar 987 afer @gt
aF AU ogAaT §, wmEr oo e
Boag ow ¥ Y AW 7 A A9 @1 dm-
T omTd W\ FAAr &) wAfar gaw
#2q ¥ faor smom & dw fowm
T, AL A TEAE AT @A wAfew
OIYET AT §W HraAr Sma f o
o W3 oagd Az daw oww w20
UR 34 W 9T g0 ¥ A I fr gz oamr
g, mafan fag g 7 gAadm & #gq 7
ur of 31 fafred F o990 ¥ 3R@ 4z
W agm ff ww w7 frmroar @ oW
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SHRI G. A. APPAN
Mr. Vice-Chairman, Sir.
the Railway Convention
port.

(Tamil Nadu) :
1 rise to support
Committee Re

Sir, the Railway Convention is an in-
stitution created by the Government just to
look into the affairs of the railway ad-
ministration and also to see that works in an
economical and efficient way by following the
principles of commerce and business. No
doubt the Railway Ministry is there, (here is
also the Railway Board. This is a duplication.
People may say that by having the Railway
Board we can surmount the diflicullies and
expedite matters and also have a very close
eye, a keen eye, and a vigilant eye, to make the
administration more effective, efficient and
profitable. This is a public sector undertaking.
Not all public sector undertakings can be
institutions which can dole out any thing to
anybody or everybody. No institution.
Government institution or undertaking, can
function just to squander away public money.

time, when 1 was speaking on the
floor of the House, hon. Mr. Pai was here; Mr.
Quireshi, our revered friend, was also here . . .

AN HON. MEMBER : He is the only-mart
to remain here . . .

SHRI G. A. APPAN : At that time | was
citing a number of cases where injustice was
done to a number of scheduled castes
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by some vested interests. And it is reall} very
surprising—it is a question of privilege of this
House also—that a few days after that |
received two covers in the name of Mr.
Qureshi. In one cover | had no contents,
except some trash of the wastepaper or cow-
dung, tn the other there was some
communication. | thought it was a disgrace
for some officer. Unfortunately, 1 did not
bring them here. | wanted to find out who is
the person who sent it | think I will be able to
do it. Is this the way that an administration
can go on doing things ?

Unfortunately or fortunately, in India we
have Ministers, we have legislators, we have
the judiciary and we have the executive
officers who have to carry out the instructions
of the Government. Many people misuse that
discretion or the discretionary powers and
their jurisdiction, just to harass somebody or
to spy on somebody not akin to their own
views. No doubt, the Minister has always to
support his subordinates. It is normal. He
cannot betray any officer who does things in
an honest way. That is why under official
protection, under the cloak of official
protection, a number of things are being done.
If subordinate officers willfully, intentionally,
wrongfully do things to harm others, how can
you tolerate it ? This is what has been
happening. That is why the wrong doings of a
number of Ministers—not the Ministers; | do
not blame any of the Ministers. . .

SHRI KRISHAN KANT (Haryana) : They
are very good . . .

SHRI G. A. APPAN : | find fault with the
Ministries also. Some of them do things which
can never brook tolerance. Rajaji used to do
one thing. He could not look into everything
that was going on in the State or in the
country. If he was sure that in any particular
case injustice has been done, he used to strain
to have it set right. That would be the standard
and a moral check on all those who do wrong
things, to make them shiver in then shoes
before they do anything. If
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every Minister and every senior officer takes
to this principle, | am sure the administration
will be able to do something that the country
expects. Some time back, our Deputy Minister
said that the capital investment of the railways
now stands at 3890 crores of rupees and the
amount that the railway convention has to pay
to the Government is 163 and odd crores of
rupees for 1972-73 and 172.61 crores of
rupees for 1973-74. Even at the rate of 10 per
cent, the capital should : bring a profit of 389
crores of rupees a i year. At the rate of 5 per
cent, the profit should be 195 crores. But we
have been seeing from the last reports that the
railways have been losing. How can we allow
that ? It is a national venture. Un- j less the
labour, the administration and the Ministry
work hard, we cannot expect any profit.
Unless people work hard, how can they bring
profit to their undertakings ? If you take action
against somebody, there is agitation and strike.
Therefore, unless the Government is firm to
deal with those people who are under their
control, we cannot do things in a proper way.
No person with a cdld breast and weak, knees
can do anything effective. Furthermore, when
the officers are unkind and uncharitable,
people take matters to the court and the
Government does not look at the other side.
Tffcy simply sanction the prosecution at the
Government cost. | will cite an instance about
one Accounts Officer.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Do not bring in individual cases.

SHRI G. A. APPAN : Anyhow, this man,
named Govindavelu, was an Accounts
Officer in the Southern Railways. He had to
go to the court 3 or 4 times. This type of
injustice is being done. There is the case of
one, Shri Dhan Singh. Reservations are there
and qualified people are there. Some of the
Brahmins chose to put their own relatives. A
confidential letter is there and | have been
warning the Government to produce the
letter on the floor of the House. Dhan Singh,
a harijan, had been acting for a number of
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months. After that, a non-Scheduled Castes
man has been appointed and that too against a
sereved vacancy. Tn this way. a number of
cases are there. | have been asking the hon.
Minister to have a Committee to go into all
the files and take appropriate action. |
represented this matter to Mr. Pai, Mr. Baliga
and Mr. Bery. Mr Bery said "Oh! Is it really
an injustice? 1 do not know. If it is really an
injustice 1 will see that the injustice is
removed." At what cost? A few thousands. Is
this the way that you should mend matters
and bring profit to them?

What about the food that is now Owns
served to the people. The cost is Rs. 2.50.
Which common man can afford to pay Rs.
2.50 ? Now they give a sweet which is so
small. Previously it was a bij sweet. Now its
size is that of a peppermint. And fruits !
Which common man in India wants fruits and
sweets along with his meals ? What they
want is rice or chapathi. rasam, dal and sabji.
Not more than that.

When 1 was in Dindigul | wrote a letter: |
wanted to go to Madras. | wanted to go to
Madras and | wrote a letter saying "from G.
A. Appan, M.P." and that | wanted to go to
Madras by a particular train. But the station
master was not there; there was a small clerk
or a big officer—the private personal clerk of
the station master. He said "l cannot do it; |
cannot leave my seat. You cannot expect me
to be a messenger to take your letter to the
counter”. | said "Only you are sitting here"
and asked him "Where is the station master?".
He replied that he will come only at 4 o'clock.
And. fortunately or unfortunately f learnt that
the station master was in the yard. When |
asked for the suggestions book | was told that
it was a No-Complaint Week—that is what
the clerk said. Then | went to an officer—the
public relations man—and then to the
Superintendent and asked them to give me the
suggestions book so that 1 could put all these
things in it. They said "No, Sir, this is a No-
Complaint Week ; please do not do it". | say
thisisa very fit case in
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which the Government and the Ministry
should take appropriate action. After all, if
this be the way that the employees behave,
what is the courtesy that the public sector
undertaking is showing to its customers?
Leave aside the point that | am an M. P. If
this be the way who will patronise your
organisation?

From Coimbatore to Madras it is 305 miles
and they are going to introduce a train which
will cover that distance in seven hours. This
is the type of service, that our country should
have and not trains which go at a tortoise-
like speed of 9, 10 or 11 miles an hour | have
been telling this House that we should
improve the costing, haulage, the stoppages,
staff facilities and other things. There should
be a complete costing and every minute of
the train's running should be costed.

1 have been saying all along that the Grand
Trunk Express is one of the most important
(rains which traverses through many States
and links the north and the south and so its
running time should be cut dow n. And the
hon. Minister has written to me that it runs at
the rate of 110 kilometres an hour. If that is
the case, ii should take only about 26 hours to
cover the 1,369 miles or so—if | am not
incorrect. It can be run in 26 hours if you cut
down the number of stoppages and all these
things. | think this distance can easily be
covered within 30 hours and giving a further
margin, maybe in 33 hours. And this G. T.
arrives both at Madras and Delhi at odd
hours—11 O' clock here and 11 O' clock
there—with the result thai people cannot
attend to their work at both ends. Can you not
see that the train leaves Madras around 8 or
9 0"clock and reaches Delhi around 8 or 9
o'clock in Delhi and vice versa so that peore
can attend to their work properly— not by
reducing the speed of the train
indiscriminately but by timing properly and
judiciously ? As far as | have seen, this is one
point about which people are grumbling. We
can reduce the running cost of trains ; thus we
can gain more and pay more to the
exchequer. Paying
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more means earning more and unless we
earn more we cannot pay more.

As | have told you, 1 have been travelling
from Madurai to Madras at a cost of Rs. 5.60
some time back. But it is now Rs. 17 and
odd. Let there be a small committee— |
submit to the hon. Minister— which should
go into the costing of every item of railway
activity so that the Railways earn more, pay
more and also give more benefits and
amenities to the common man.

SHRI MOHD. SHAFI QURESHI: Sir, | am
indeed grateful to the hon. Members who
have participated in this debate. Initially 1
must also express my gratitude to the
Members of he Railway Convention
Committee who have risen above political
affiliations and party considerations and
devoted their time and energy to this
Committee and have presented a very nice
Report. Certain suggestions have been made
and certain doubts have been expressed that
these recommendations merely remain on
paper and are not implemented. | would like to
assure the House that it is our sincere desire
and this desire has been strengthened further
by our going in for the formation of a new
Convention Committee which shows that we
are as much interested in implementing the
recommendations as hon. Members. | am
happy to note that some Members have sug-
gested that these Reports should be discussed
during the Budget. Sir, I welcome lhis idea
and | think it is good because when the
Railway Budget is presented to Parliament if
Members also discuss these Reports we will
be in a position to tell the House as to how
many recommendations have been accepted
and implemented by the Ministry of
Railways.

The other point which | wanted to covei
first is that Mr. Yadav expressed doubts as to
who is the proper person to whom the
Railways belong. Sir, (he Indian Railways
with its vast assets throughout the country
belong to the people of India and we in the
Ministry of Railways are the custodians of
this property. It does not belong to any
individual and it is with this view in mind
that the Committee has approached this
problem. I think it would
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be better for Mr. Yadav to learn something
from Mr. Pitamber Das who with his mature
advice has really done a great service to the
Convention Committee.

Sir, many points have been raised, some
Individual matters, some really connected
with the Railways and 1 would like to cover
as briefly as possible some of the important
points which have been raised by hon.
Members. One point is that we have a capital
of outlay of Rs. 3890 crores in the Indian
Railways and on this capital we are paying a
dividend which goes to the General
Revenues. As | have staled earlier, this year
we will be paying about Rs. 172.61 crores to
the General Revenues. This money goes back
to the people of India and is utilised for the
service of the people of the country. It is not
that somebody is forcing or coercing the Rail-
ways to pay. After all, the Government of
India has invested this amount and the
Railways have also to import large quantities
of equipment, components and spares for
which we have to take foreign issist-ance and
loans for which service charges have to be
paid by the Government. So considering all
these matters whatever little amount is being
paid to the General Revenues, ultimately it is
pumped back for the benefit of the society
and the people.

Sir, hon. Members have also raised certain
points with regard to labour unions. They
have emphasized the point that unless the
labour, the management, the officials and the
Ministry people get together the Railways
will not be able to function effectively. 1
quite agree that for an effective functioning
of an organisation the labour and the
management have to work in co-ordination
and in co-operation with each other to get the
desired results. The Railways being one of
the largest public sector undertakings have
got a historical background also. Sir, the
Indian Railways as elsewhere have a dual
role to play. It is a public utility
organisation and it has also to function as an
economic proposition. In certain fields, as
hon. Members know, for instance in respect
of coal, iron ore and certain materials which
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go to steel plants as raw materials or
the transport of iron ore for export, the
Railways have had to provide the requisite
facilities in  anticipation of the deve-
lopment of that area. These were carefully
backed by planning. The Planning Com-
mission had already planned for all these

things. It also happened that we had not been
able to get the required traffic on those
lines, but it was a very necessary

infrastructure for the development of that area.
The Railways without considering as to
what the economic position will be after this
area develops, irrespective  of that, have
actually entered the areas and 1 have no
hesitation in saying that results have been
achieved. Most of the backward areas in the
country have developed very fast because
the Railways have taken the initiative in this
respect. It is also a fact that certain
commodities like iron ore, coal,
foodgrains and fertilisers have*to be carried
at a very low rate. The Railways are doing it
deliberatly because we wantto make our
contribution  to the naional effort at
bringing down prices and for keeping
the prices intact. It would be very easy
to increase the freight rates on coal, iron ore
and fertilisers but then we know that mostly
the burden would fall on the common
man, thus adding to his difficulties. So, at
the  national level the Railways are
playing their role and this is a social burden
which the Railways are taking. The
railways are deliberately keeping the
freight  rates very low all though  we
are losing on this freight traffic by almost
as much as Rs. 52 crores in 1970-71. 1 shall
give the breakup. On foodgrains we are
losing about Rs. 17.55 crores ; on coal
about Rs. 11.55 crores ; fooder, including
oilcakes, Rs.5.75 crores ; ores Rs.3.91
crores ; gypsum, limestone, dolomite and
other stones Rs.2.5 crores; firewood and
charcoal Rs. 2.31 crores; salt Rs. 2.13
crores, sugarcane Rs. 2.04 crores, and
fruits and vegetables Rs. 1.28 crores. These
figures represent the difference between
earning and the cost of carriage,
including depreciation and interest. Besides, a
loss of about Rs. 1.0 crore was incurred  due
to freight concessions on export trade.
Similarly, there are losses which the
Railways are suffering and it



259 Resolution re rate of dividend [RAJYASABHA]

IShri Mohd. Shafi Qureshi.j

is part of the social burden. So far as the inter-
city passenger services are concerned, a broad

analysis of the economics of this ' traffic
indicates that in 1970-71 the expen- f ses
attributable to coaching services in other

than suburban sections exceeded the ' earning
therefrom by about Rs. 47 crores. | On  the
suburban traffic we are  losing about Rs. 12
crores and more than 50 per j cent of the
passenger traffic is carried by the suburban
Railways. This is to provide a cheaper and
quicker mean of mass transport. On
this account the Railways j are. losing Rs. 12
crores. Then we have gota large number of
uneconomic  branch lines, about 77 of them,
where the capital investment has  been of
the order of Rs 42.1 crores. On these there
is an annual loss of about Rs.8 crores. The
Railways  have kept these lines in order to
retain* the facilities which the people were ,
enjoying all these years. This is a part of the
social burden which we are bearing. There
are other thinge like schools, hospitals and
holiday homes which the Railways are
running.

SHRI PITAMBER DAS : Mr. Qureshi,
the outgoing Railway Convention Com-
mittee has referred these points to the in-
coming Convention Committee. It is very
likely that some of these services may be
compensated by the Central Government or
by the State Governments, or the local
bodies may be asked to pay for It.

SHRI MOHD. SHAFI QURESHI : Sir,
the Railway Convention Committee has
made a recommendation now that the
Railways should be suitably compensated
for these losses. This is nothing new. If it
take the history of the much developed and
what is called civilised countries, for
instance, if we take the United Kingdom or
Japan or the USA, the system prevailing
there is that the railways are not allowed to
suffer any loss. If they have to suffer any
loss because of low rates of freight carrige
or passenger running, that is being fully
compensated by the State. Of course, so far
as defence and P&T Department are
concerned, we also are substantially incur-
ring certain losses, but (here is a sort of
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reciprocal arrangement. And defence- being
of national importance, this burden is gladly
taken by the Railways.

Besides these social burdens which the
Railways are carrying, there are other mat
ters which the hon. Members have referred
to. For instance, they have asked what we
have done about our employees | would
come to the first part, about labour unions
in the Railways. As the position stands
today, the Railways have recognised only
two labour federations; there are other
unions numbering about 70, which are
category unions. And it is our policy to
go in for one union and every effort is
being made to see that instead of having
;> large number of unions, we should have
one union because that would make things
much easier for us to start a dialogue
between the labour and the management.
In this direction, for the first time in the

history of the Indian Railways, a new
trend has been developed, that is the
corporate enterprise group of manage

ment and labour which consist of the Rail
way Board and the representative of the
two recognised labour federations. This
corporate group takes into consideration
and discusses various matters for the
effective functioning of the Railways and
for the betterment of the railway emplo
yees. Advice is taken and normally accep
ted cf the federation, which is given to
the management about the housing faci
lities and other amenities to be provided to
the employees. But | want to make it
clear that this misunderstanding which has
been created outside that we are not
listening to anybody outside or beyond the
unions which we have recognised is not
correct. It is our policy that we shall
listen to the grievances of every railway
employee, whether he belongs to the
recognised unions or not. But so far as
negotiations are concerned, so far as our
dialogue is concerned, it will take place
between the Railway Administration and
the recognised unions. So, that should
make things very clear. That does not
mean that we are not going to listen to
individual grievances. Appropriate
machineries have been provided at the
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divisional and zonal levels and also at the
Central level to listen to the grievances of the
employees of the railways. The Railways
being such a vast organisation— about 17
lakh of people are employed— there are
bound to be complaints at one place or the
other. And | think there is hardly any time
when possibly the Railways will not have
problem, and if the Railways do not have a
problem, I will not be happy because that
shows that there is life in it, that problems
arise, and there is a desire on the part of the
management to see that a solution to the prob-
lem is found quickly and effectively.

Matters with regard to staff amenities and
their housing problems have been already
referred to by many hon. Members. About
5,28,900 residential quarters have so far been
provided for staff of the various categories. A
total of 653 hospitals and health units with
10,376 beds have been provided to look after
the medical and health requirements of the
railway employees and their families. Nearly
1.6 lakh patients were treated in these hospi-
tals daily. Educational institutions number
751 including 3 intermediate colleges. About
1.5 lakh childern of the railway employees are
receiving education in these schools. Fourteen
subsided hostels have been established for
providing boarding and lodging facilities to
the children of the railwaly employees.
Besides there are a number of training
centres which provide vocational training to
employees and their children. It is the
Railways endeavour to do more for the staff. |
do not say that we have done everything that
we should do for the staff. With | he things as
they are today, we have naturally to do much
more for our staff and it will be our honest
endeavour to see that we are in a position to
provide more facilities to the staff and to
establish more rapport between the staff and
the management.

SHRI SANAT KUMAR RAHA : What is
the percentage of housing in relation to the
number of employees?

SHRI MOHD. SHAFI QURESHI : You
said 15 percent. 1 will come tothat. Il
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comes to 38 per cent. It is not J5.1 per tent,
as was pointed out by the hon'ble
Member.

SHRI GANESH1 LAL CHAUDHARY:
What about the Harijan scheduled cast
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SHRI MOHD. SHAFI QURESHI : The
scope of this discussion being very limited
and confind. 1 do not have all the details with
me.

SHRI PITAMBER DAS : 1 Jo not expect
you to give those figures immediately.

SHRI MOHD. SAFI QURESHI : f know
more staff quarters will have to be built and
more amentities will have to be provided to
the staff.

So far as the share of the scheduled castes
and schedules tribes persons in housing is
concerned. 1 will have to look into it and |
will supply the figures to the hon'ble
Members.

Sir, now that the matter of Scheduled
Castes and Scheduled Tribes has been
raised, 1 have already stated earlier in this
House that it is a fact that so far as class |
category of officers is concerned, their
representation is not appropriate. So we will
have to do much to bring the number of
Scheduler Castes in the upper categories tc
the required number. But it \vi!i take some
time. But | can assure the hon'ble House that
on our part there is every desire to see that the
Scheduled Castes quota is maintained and
they are given due share of representation
according to the percentage which has been
provided in the Constitution to them.
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Sir, some Members complained about bad
food and lack of amenities on the platforms
and stations and in the trains. Sir, | do not
say that everything is all right in the
railways. There are problems.
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1 do not deny the complaints made by
hon'ble Member. But the presumption is that
whenever a Member of Parliament makes .
complaint it is correct. 1 take every care to
see that whatever difficulties the hon'ble
Members feel should be removed because
these are the difficulties which the general
public is also feeling. Every effort will be
made to see that these shortcomings are
eliminated and possibly better food is
provided. Our effort is to provide all the
amenities and facilities which <;re due to the
travelling passengers.

So far as food is concerned we have
embarked upon a new experiment of pro-
viding packed food. We take it at certain
fixed stations and put it in our own hot cases
and it is served fresh to the passengers. This
has proved very sucessful. We have got lot of
letters praising this system of catering in the
railways. If this system acceptable to the
general public this can be introduced at other
trains also.

With legard to deterioration in punctuality,
Sir, 1 would like to point out that this is not
correct to say that punctuality has
deteriorated now. The punctuality
performance of the Indian Railways had
considerably improved. The improvement
achieved after the punctuality drives which
are launched by the Ministry has been
sustained to a fairly high level since then.

tE ] Hindi translation.
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AB analysis of the performance 5 p.Mm. during
the first seven months, April to October, of
1972-73 as compared to the corresponding
period in 1971-72 has shown improvement in
the case of both Mail and Express and other
passenger trains. While on the broad-gauge,
the percentage of Mail and Express trains not
losing time improved from 77.4 to 82.1, on
the metre-gauge the improvement has been
from 85 to 88 in the case of other passenger
trains, the improvement is from 81.0 per cent
to 83.2 per cent on Broad Gauge and 86.7 per
cent to 88.4 per cent on the Metre Gauge. This
improvement has also been substantial on the
broad-gauge. But I agree that on branch lines
the punctuality may not be so good. Sir, the
punctuality drive is not a weekly or a monthly
or a yearly affair. It is a day-to-day, an hour-
to-hour affair. Ft wotild be our endeavour and
effort to see that we are able to maintain
punctuality of trains. After all, the Indian
Railways, if they have to maintain a good
name and retain their reputation as being one
of the best railway systems in the world, will
have to concen-trate on the punctuality of
trains. | am sure the entire staff, the
employees, the management, the General
Managers and F.11 concerned, will look to
this matter and see that punctuality is
maintained.

Then some hon. Members have raised the
question of overbridges and under-bridges. Sir,
this matter has been discussed earlier. The
State Governments have been provided by the
Railways with a fund which is known as the
Railway Safety Fund, which is lying with all
the State Governments. The accumulated
amount is about Rs. 10 crores. Whenever a
recommendation or suggestion is sent by a
State Government for the construction of an
overbridge or underbridge, it is given due
consideration by the Railways and the
Railways immediately take up the res-
ponsibility of doing their share of the job, that
is, constructing the bridge over the railway
track. The rest of the things are to be done by
the State Governments out of the fund which
has been provided by the Railways. But |
would like
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to state that certain States have not utilised
this fund for reasons best known to them. |
have been emphasising this point that the
State Governments should make full use of
this fund which is at their disposal and there
should be no hesitation in providing any
number of overbridges and underbridges
within the financial resources which are
available with the State Governments
concerned. So all the hon. Members who are
anxious to have these overbridges or
underbridges in  their  localities or
constituencies are requested to contact their
State Governments so that the matter can be
taken up with the State Governments. | think
it is not a very difficult problem. It can be
easily solved.

SHRI RANBIR SINGH (Haryana) : Il the
State Government forwards a scheme, will
the Railways be prepared to accept it?

SHRI MOHD. SHAFI QURESHI : If
the State Governments accept the responsi-
bility of sharing the cost and take up the
responsibility of sharing the burden with us,
with closed eyes we will accept the proposal.

SHRI SANAT KUMAR RAHA : | think
there should be some sort of a conference of
Chief Ministers regarding the proper
utilisation of this fund.

SHRI PITAMBER DAS : My information
is—1 would like to be corrected or
corraborated—that formerly the procedures
were rather complicated. They have now been
made more simple, and we hope there will be
better utilisation now. Is that so?

SHRi MOHD. SHAFI QURESHI : Yos, it
is so. Every time we arc trying to give more
facilities and make the procedures less
cumbersome so that these matters can be
tackled quickly and solved.

SHRI MAN SINGH VARMA ( Uttar
Pradesh) : Have you really given more
facilities?
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SHRI MOHD. SHAFI QURESHI : It does
not involve monetary facilities. It involves the
procedural facilities. ?f they are simplified
that also solves the problem.

Then some hon. Members took up the
question of reservations. There is a Reser-
vation Committee under the chairmanship of
Mr. Krishan Kant which is looking into the
whole gamut of reservations. They have made
some interim suggestions. The reservation has
been extended to 30 days. This has worked
well. It has reduced the length of the queues
at the stations. | am sure that this experiment,
if it proves successful, and other
recommendations which will be made by the
Committee will be implemented. There is no
doubt the racket of reservation near about the
station. Some of the unscrupulous travel
agents go and pocket all the tickets available.
They even hire people who go to the reserva-
tion counter, stand in the queue and take all
the tickets and sell them at higher rates
outside. For that we have provided remedial
measures. Our RPF and other security officers
check into these things. They go in plain
clothes, in mufti and check these things. We
have been able to apprehend some people....
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I wish to inform honourable Members
that they will not have to pay any sur-
charge on fast trains. Instructions have
been issued to all the concerned not to
levy surcharge for Members of Parliament
on super-fast trains...

SHRI PITAMBER DAS : We thank
you for that.

SHRI MOHD. SHAFI QURESHI
The last point is about classes. The rail-
ways desire that we- should give fast trains
to our people and also cheaper travel to
cur people. For that we have, first of all, to
convert different gauges into one gauge, hat
is, convert metre gauge into broad-
gauge and it will take some years to do this.
But gradually we are converting the metre-
gauge into  broad-gauge. That will also
remove certain bottlenecks. This would
a\oid provisions of transhipment facili-
ties and other facilities on the track which
will speed up trains. So far as the question
of classes is concerned | quite

agree  that  we should not have many
classes. Second class has already
been abolished and the Minister of

Railways had earlier said that it was the
intention Df the Governmentto  have only
two classes. The proposal to have  air-
conditioned two-tier sleeper announced
by the Railway Minister in his Budget
Speech isa step in that direction. The
introduction of such coaches will make
more room available  for third class
passengers, both sitting and sleeper
accommodation.  Longer distance trains
would be provided with sleeper hearths
and for  sfcorl distance trains we shall
have more sitting accommodation. Here |
would like to mention about saloons.
These saloons figure in ivery debate on
railways every year. The number of
these—saloons has been cut

Ft J Hindi translation.
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down. They have now been classified as
inspection carriages. There are only afew
saloons which are used by the President of
India and others. Inspection carriages are
being used by the officials of the railways only
for official purposes. Even the remaining
number of carriages also will be reduced in
number. But to abolish these inspection
carriages altogether would not be possible
because then ii would really render our officers
without mobility and  railways need
mobility. Unless  we are  able  to provide
mobility to our officers and  resources a
much quicker pace and on our own modes
of transport, the functioning would become
rather difficult, So | would beseech and
request honourable Members th:!l this problem
may be now treated as closed, because
there is nothing like a comfortable saloon
where one could sleep; mattresses, cushion
ears, peons and servants waiting in
attendance with golden buckles and so on,
that time has gone. Possibly with our social
change which is sweeping our country, no
railway officer will like to cany an attendant
with him. So it would be our endeavour to see
that the number of  inspection  carriages is
reduced and are ploughed back into the
regular railways to provide more space for
passengers. Sir, | do not think there is any other
problem which needs a reply from me now. |
think there is one more point and that is about
overcrowding, and the only solution is to
provide more trains and to provide more
trains means to provide more traffic
facilities which means more funds. If funds
are available, naturally these things will be
done.  With these comments, | commend
this Motion for' acceptance of the House.

THE VICE-CHAIRMAN (SHRI V. B.
KA.TU) : Now 1 amgoing...

SHRI SANAT KUMAR RAHA : He
has not replied to my point...

THE VICE-CHAIRMAN (SHRI V. B.
I RAJU) : No, no. The question is :

"That this House approves the recom-
mendations made in paras 1.2 and 1.3 of
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the Sixth Report on 'Rate of Dividend lor
1969-70 and 1970-71 and other Ancil- 1 lary
Matters' of the Committee appointed to review
the rate of dividend payable ! by the
Railway Undertaking to General Revenues as
well as other Ancillary Mat- ' ters in
connection  with the Railway Finance
i7.v-«<-W.v the General Finance which was
presented to  Parliament on the 30th April,
1973; and

That this House further directs that the
action taken by Government on the other
recommendations made in this Report as
well as in the Second, Third, Fourth and
Fifth Reports of the Committee > should
be reported to the next Parliamentary
Committee which may be appointed to
review similar matters".

Tile motion was adopted.

TOE VICE-CHAIRMAN (SHRI V. B.
RAIU) : The question is ;

"That this House concurs in the recom-
mendation of the Eok Sabha that the
Rajya Sabha do agree to the nomination
by the Chairman of six members from the
Rajya Sabha to the Parliamentary
Committee to review the rate of dividend
which is at present payable by the
Railway  Undertaking to  General
Revenues as well as other ancillary
matters in connection with Railway
finance vis-a-vis the General Finance and
make recommendations thereon".

The motion was adopted.

THE CENTRAL EXCISES AND SAL!
(AMENDMENT) BILL, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, | beg to move :

"That the Bill further to amend the
Central Excises and Salt Act, 1944, as
passed by the Lok Sabha, be taken into
consideration".
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At the outset, | would mention that this is a
very small Bill for a very limited purpose of
having a precise definition of ‘value'. We
propose to bring a comprehensive Bill on
Central Excise which is under preparation
and it will be shortly brought before the
House.

Clause 2 of the Bill seeks to substitute
section 4 relating to valuation. Correct
valuation of the goods is important for
purposes of Central excise levy where the
goods carry an ad valorem rate of duty. There
has been a progressive shift from the specific
duties in favour of ad valorem levies.
Presently, of the 123 items in the central
excise tariff, over 72 per cent are subject to
ad valorem rates of duty.

The definition of value contained in the
existing section 4 was incorporated in the Act.
in the year 1955. Its operation has been
presenting certain practical difficulties, some
of which have got highlighted in a recent
judgement of the Supreme Court. The use of
the expression ‘capable of being sold" in clause
(a) of the existing section introduces a
notional concept of value ar.d sometimes
creates difficulties. Even in bonafide
transactions, goods of like kind and quality
may be sold genuinely at different prices to
different classes of buyers; however, in view
of this expression they will all have to be
assessed at the same price. This part of the
definition does not take into account the price
at which the goods under assessment are
actually sold by the manufacturer, but looks to
the price of the goods of like kind and quality
in the wholesale market. It also tends to
ignore the genuine contract of sale entered in
advance for delivery of the contracted goods
at the time of removal. The existing definition
further provides that if a wholesale market
does not exist at the place of manufacture then
the wholesale cash price at the nearest place
where such market exists will be the basis of
assessment. This implies that even the freight
for transportation of the goods from the
factory to such market would not be excluded
for purposes of assessment.



